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THE ANDHRA PRADESH KARSHAKA PARISHAD AND
ALLIED BODIES (REPEAL) ACT, 1991. °

ACT No. 24 OF 1991 %
{23rd October, 1991)

AN ACT TO RE-ORGANISE THE AGRICULTURAL
MARKETING INFRASTRUCTURE BY REPEALING
THE ANDHRA PRADESH RASHTRA KARSHAKA
PARISHAD AND ALLIED BODIES ACT, 1988
AND TO PROVIDE FOR MATTERS CONNECTED
THERWITH AND. INCIDENTAL THERETO.

Whereas the Andhra Pradesh Rashtra
Karshaka Parishad and other allied bodies
constituted under the provisions of Andhra
Pradesh Rashtta Karshaka Parishad = and
Allied Bodies Act, 1988 have not -fulfilled
the object in establishing them due to their

» Recelved the assent of the Governor on the 2i-10-1991,
for statement of object and ‘reasons please see the Andhra
Pradesh Gazette, part 1y-A, Extraordinary, dated 16-09-3993
at page i2. '
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inability to raise institutional finances

-and cousequently reguire to be replaced by

more eéffective bodies for the welfare of
the farming community.

And whereas, the Government after
carefully considering all the needs of the
farming community, have decided to consti-
tute such authorities as may be requiiegd
for bettéer and efficient functioning as
J.ndependent bodies with adeguate delegation.
of ad.ministrat:.ve and financial powers:

BE it enacted by the Legislative Assembly -
of the State of Andhrd Pradesh in the Forty-
second Year of. the Republa.c of India as’
follows:=

. 1. {1) This Act ma'y be-called the Andhre
Pradesh Rachtra Karshaka Parishad and Fsllled
Bodies (Rgpeal) Act, 1991,

.{2) Tt -shall come into force on
such date as the Government may, by notifica~-
tion, appo:.nt..

.2, l. this Act, unless the context

otherwise regquires:-

{a} ’'Government' means the State
Governnmént;

{b) ‘Market -Committee' means the
Market Committee constituted under section 4

-af the Andhra Pradesh {(Agricultural Produce

and Livestock) Markets Act, 196€;

{c¢) ‘Parishad’ means <the. Andhra
Pradesh Rasht?:c Karshaka Parishad consti-
tuted wicer section 3 of the Andhra Pradesh
Rashtra Karshaka Parishad and allied Bedies
Act, 1988,

(d} 'Repealed Act’® means the Andhra
Pradesh Rashira Karshaka Farizhad and Allied
Bodies not, 198%;




207

3. (1) The Andhra Pradesh Rashtra Repeal of
Karshaka Parishad and Allied Bodies Act, Act 32 of 1988
1988 is hereby repealed.

(2} Upcn such repeal, =- -

. (a) (i) The Andhra Pradesh Rashtra
Karshaka Parishad and Mandala Karshaka
Parishads established under sections 3. and
8 of the repealed Act shall stand abolislied
and all institutions together with the staff
under the control of the abolished Rashtra -
Karshaka Parighad and Mandala -  Earshaka
‘Parighads .shall be _transferred to .such
authority, as the Government may by notis
fication in %he Andhra Pradesh Gazette,
specify; ’

’ {ii) the Commodity Federations
registered under the Andhra Pradesh: Co-
gperative Societies -3Act, 1964 and deemed Act 7 of 1964.
te have been constituted as Commodity Fede-
rations under sub-section {2) of Bdction 7
‘of the repealed Andhra Pradesh Rashtre
Karshaka Parishad and Allied Bodies Act/”
1988 shall not stand abolished congegquent. Act 32 of 1988
on the repeal of the sald Act bue. shall
continue as Commodity F eratzcnsregistered
under the said Co-operative Societies A
1264 and shall continue to Tunction' under A:t? of 1964
the control of the Commissioner’ for Co~
operatlon and Registrar of CO-operatlve
Soc;etxee.

{b} ali obligations and liabilzties .
incurred, ail contracts enterad into, all.
matters and ‘things engaged to be done by
the. Parishad shall.bhe deemed to, have beea
1ncurred, entered into. or engaged . to..be -
* done by, with or for the autho-x;ggﬁpaci-
fied under clause (a);

(¢} 21l property movablé ahd immevi
able and ell- intevested of whatsoever
natur@ and Xkind  thervein wvasted in the

rishad “hm13; with all zights of wiatso-
Tcr oe=c:;p’1ﬂr nsed, enjnvaed ur posaassed’
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by the Parishad, vest in.'the authority =

specified under clause (a);

(a) all rates, fees, rents and’

other sums of money due .to the Parishad

shall be deemed to be due to the authority’

specified under clause (3); and

(e) all suits, prosecutions and other
legal proceedings to be instituted or might
have bheen instituted by or against the
Parishad may be instituted or continued. by,
or agalnst the authority specified und:+
clause (a).-

4. In the.Anwnra Pradesh {Agricnltural
Preduce and Livestock) Markets Act, 1966--

{i) for section’ 5, the followlng'

shall be. substltuted, namely:-

Compositionr __5. (1) Bvery Market Committee
of Market shall -consist of such number
Committee” of members, being not less

: than fifkeen and not'.more
than e:.ghteen as may be fixed for it by the

Government by notification, and shall be
constitutéd in the following manner:- :

{i) not ‘less than +two-thirds .of
the memiers, to be ap901nted by the Govern»
ment, after consultation wWith the pirector
of Marketing, from awong ‘the Zfolleowing
categories of growvers of agricultaral
produce and the owrers. of livestock and
products of livestock in thenotlfledareag
namely:—

{a) growers of- agricultural pro-

'duc& who“are small farmara of dry lan&s~

(b) gxowers of agricultural prd~

duce, other YHan - small’ f&zmers of» &y

lands’y

{e¢) growers of agricultnral_praé

duce.who ‘are small farmers ‘of wet lands;.
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\d)} growars of agrz.cultural

produce’, .other than,. small farmers of wet
J.ands. and’

(e} the. ownexs of lxvestock and
. products of livestock. -

. {ii) one member to be appoz.nted by
the Government from among ‘the presidents
and persons, if any, for the time being
. performing the functions of the Presidents’
of the Co-operative Harketing Societies
having theil areas of operation within. the
“notified arda, or in the absence of such.
societies, to be appo:l.nted as specified 1n
clauge (1?) i .
‘-(. -

{:i.:l.:.) (3) one representative, having

Il

‘“'Jurisdiction over the notified' area,: of i

- the Agticultural Department or the Animal

-Husbandry Department ¥ to be appomtea by; s

tha Government. :

{b) the Chaiman pf the Mun:.-
cipality or .the Sarpanch of the g@ram
-Pancﬁayat, as the case may be, within whose
'Jurlsdlctlon. the office of: the- market
comm.ttee is located., . %,

Prov:.ded that in the case of ‘Municipal

Corporations of Hyderabad, V1sakbapatna.m
and .Vijayawada such persons as may be
nom::pated by . the concerned corporation,
may represent the c:arporat:l.on,

{iv) the rema:l.ning members. to be
appo:.nf:ed by the Government aftet consul~’
tdtion with the Director of Marketing, from
among the traders belonging to the followzng
ca.tegor:.esﬁg namely'—

: )
(a) small trad’ens whose annual
turnover of *trade in. the notified area’
does not excee& rupees +two lakhs; '

(b) other traders .in the
notlfa.ed aresd. o ’

S _._‘,

Jo 915—15

_—— s
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EXPLANATION-I ~For the DULrposes of this
sub-section, the term 'small farmer of dry
dands’ shall mean a former holding a total
extent of not more than 4,04686 hectares
(ten acres) of dry land, and the term “small
farmer of wet lands" shall mean a farmér
holding a total oxtent of not more than
2.02343 hectares (five acres} of wet land
and the term “traders™ shall mean a person
licensed under sub-section (i) of section 7
in the nqtified area;

EXPLANATION-II.—In computing the extent of
land held by -a farmer for the pukpose of
this. sub-section, -0.404686 hettares (one
acre). of wet land shall be deemed to he
equal to 0.809372 hectares (two acres of-
dry land.) .

{2) Bvery marKet committee shall have
‘a Chairman and & Vice-Chairman to be appointed
by the Government, after consultation with
the Director of Marketing,  from among its
members specified in clauses {i)} and (iv)
of sub=-secticn (1).

{3) Save as otherwise provided in this
Act, the term of office of the members
appeinted under sub-section (13 shall be
three years from the date of appointment;

Provided that a member appointed under
clause (iv) of sub-section {1l) shall cease
to hold office, if he ceases to be a
trader:

Provided further that a non-official
member. of the market committee shall cease
.to hold his office if he absents himself
for three consecutive meetings of the

committee, including meetings, whicgh for

want of guorum could not be held.

EXPLANATION.-:FO.L‘ the purposes of the
second proviso, no meeting of the market
committee from which a member absents
himself shall be counted against him if
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‘due notice of that meetify was not given
to him.

{4} Where a persgn ceases to be 'a
member under the secohd provise to sub-
section {3), the cChairman shall at once
intimate the fact in writing to such person ’
and report the same to the matket committee
at its next meeting. If such person applies
. for restoration to the market committee on
or before the date of its next meeting or
within fifteen days of the receipt by him
of such intimation the market committee
" may at the next meeting after the receipt
of such -application restore him to his
office: - -

‘Provided that a member shall not be so
restored more than twice dQuring h:.s term
of office. - ,

(5) The Government may, by notz.fxcat:.ong .
remove the Chairman ox Vice~Chairman who
in their opinion wilfully omits or refuses
to carry out.or discheys the provisions of
this Act- or any rules or bye-laws of lawful
orders issued thereunder or abuses his
posz,._lon ‘'or the powers -wvested in him,
after giving him an opportunity for e.cpla-'
nation, and the said notification shall’
contain a’ statement of the reasons of the
Government _for ‘the action taken.

{6) P.ny person removed under sub-section
[5) from the office of Chairman or Vice-
Chairman shall be ineligible for appoint-
ment to either of the said offices, until
the date of ~next reconstitution o¢f the -
*market committee under sub-sectiagn (1) of
section 6.

{7) - ABny other member of a market
compittee may, at any time, be removed
from office by "the Government for such
reasens and after such inguiry, as may be
prescribed.
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(3) . when any vacancy occurs in the

office 8f a member it shall be filled in’

the manner laid down in sub-section {1):

Provided that no such vacancy shall be
"filled within +three months "bhefore the
_dxpiration of the term of  office of the
mémber.

., {9) The member appointed to £ill a
vacancy under sub-section (8) shall hold
office for the remainder of the term of
h:.s predecessor.

{10) When any vacancy occurs in the office
of a Chairman or Vige Chairman, it shall be

£illed in the manneyr laid down in sub-sectjon’

(2} and 'the person appointed to £ill-in sgch

vacancy shall hold office’'only for the ramain--

der of the texrm, of his predecessor. - .

“Reconstitution | 6. (1) the Government shall -re-
-of the mazket - censtiture the market committes
committee”. .on the expi:ation of the.term of
". offfce ‘of the membera of the: garket comuitted ok of
the tern g8 extended under sub-sgct!.on (2).

‘(2] The Governms-_nt may extend the term
‘of " ‘office’ of -the . members of a market
cbmmttee fpr a per:.od not rex¢eeding one

yeaxr: Sl

Provided that np such extena}.on shall
be given for a period’ exceeding six nonths
at a tJ.me.

(3) (a} Where, f£or .any. reason, there
is delay in_.the const;tut;.onor reconstitu-
tion of the market ¢ tee in accordance
with the provisions £6f  this BAct, the
Government may Appoint a persorn or persons
to manage the affairs of the market commit-
tee for.a period not exceéedihg six months..

- :{b} The person or persons so appointed’

shall, subject to the contrel of -the

‘Government arid to such instructions or’

directions as they may -issue from time to
time, exercise the powers, discharge the
,@uties and perform the functions. of the
market committee and take all such action
as may be required in the :Lnterests of the
markat committee.
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{c) The - Government may f£ix ‘the
remuneration payable to the person or
persons 3o appointed. The amount of “such
remuneration .and other costs, -if ° any,
incurred in the management of the market
committee shall be payable out of the
-Market Committee Fund. .

(d) The Govertiment may at any time,
and shall at the expiration of the-period
of appointment of person or persons: o
appointed, arrange for the ¢onstitution or
reconstitution of the market committee in
accordance with the provisions of this Act.
The person or- persons so appointed shall
ceage to mandge the affairs of the market
comnittee on such constitutionor r-consr.i-
tution.

(11) Sections 5A and 53 shall
raspactively be renunbered a8 sect.ions [ 7.1
' and 633 :

{ii1) in section 15, clause (XII-&)
shall be omitted: :

{iv) in sectiom 1%,

: ‘(a) in sub-section (1}, in tha
proviso for the words "Rashtra Karshaka
Parishad® the words "The Director of Market-
ing" Bhall be substituted;

(b} in gub-gection {2y,

IaJ in the gpening paragraph, £ar the
vonds "Rashtra Karshaka Parishad" the words

nirector of Marketing™ shall be substi~
t.ntédt

IB) A i,,t.em {,iv). for the words “any

. the 'words "such other

similar or anied purposes® shall be sub-
stituted; N
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{c] to, sub-section t2), the
following proviso shall be added, nanely:- .

“Provided that the Director of Marketing
shall obtain the approval of the Government
before samctioning any grant-in-aid or
loan exceeding rupees five thousand®.

(v) secticn 32-A shall be omitted;

{vi} in section 33, sub-section
{2), before clause {iv] the following
c¢lauseg~shall be inserted, namely:~

"(i) the appointment and removal of
members of a market committee;

{ii) the appointment of the Chairman
and Vice~Chairman of a darket [Committee
-and -their term of office;

(iii) the filling of casuval vacancies
in the office &f the Chairman, Vice-Chairman
or luha: of a market committee”.

5. In the Andhra Pradesh Handala Praja

of sgt M Parishadse, Xilla: Praja Parishads and Zilla
of 199¢. Pranalika and Abhivrudhi Sameeksha HMandals

Mt, 1986,

{1) in section 10, .clause (1) shall
. be olitted; ’ .

{2) in section 51, insub-sectivi{l),
in clause (i) after the word "planning”,
the words “Food and- Agricultu:c including

. shall be i.naerted;

. (3) in the Schedule, after item 1,
the' Eollwing shall be inserted, namely:- -

=2, mn&ms-
The domg of everything necessary to

. step up Agriculture Production and in
‘pnrticular, -

) i) Multiplication and distribution
of improvad seeds:
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(ii) distribution of fertilisers;
(i1i) @popularisation of improved

technigques, methods and practices and
improved implements; )

(iv) achieving self-sufficiency in.

greer manure and composting of farmyard
manurej

{v) encouraging frhit and vegetable
cultivation;

(?1) reclamation of land and conser-
vation .of soil;

(vii} providing credit for agricultu-
ral purposes;

{viit) propagating and aseisting in
pIaut protectian methods;

{ix) laying out demonstration plots
and working out better methods of farm
managements;

{x} bringing more acreage under
irrigation by renovating and sinkingwells,
repairing and digging private .tarnks and
maintaining government minor 1rrigation
HOUrces and supply channels;

{xi)  utilising more power for
agricultural purposes, .

(#ii) exploiting underyround water
sources by sinking .wells, filter' points
and tube wells; .
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(x'iij.) Tree planting;

(xiv) Gming of v.tlhge f.rostt' -

- 6 -
Societi
ou.i.tted

In the- Andhra Pradesh
es Act, 1364, nct.{o- 131& -

hall be of

Aot 7
1%4é.

Or-opcrnu.n- h-hnt of

\





